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PRESIDENT'S SECRETARIAT

New Delhi, the 20th March 1972

No. 40-P/-f.t./72.—The President is pleased to award the
Police Med.il for gallantry to the undermentioned officer of
the Bolder Security Force :—

Name and rank of the officer
Shri Mahesh Pal Singh.
Sub-inhpcctor,
17th Battalion,
Bolder Security torce.

Statement of services for whlcli the decoration has been
awarded. ' , _

On 2nd April, 1970, while patrolling, Shri Mahes.li Pal
Singh, Sub-Inspector received information that some Pak
smugglers armed with rifles were likely to enter Indian terri-
tory. Shri Mahesh Pal Singh sent lor assisiance from the
outpost and he himself proceeded to wav-lay the smugglers.
At about 1700 hrs. they saw live persons, three of them
armed wilh nlles with five camels on a sand dune at a dis-
tance of about 300 yards. On being challenged by Shn
Muhesih Pal Singh to surrender, some of the smugglers took
cover while others took position and fired on the Border
Secuiity Force patrol. Shri Maheoh Pal Singh remained
undeterred. He re-org;iniscd the Bolder Secuiity Force
patrol and deployed his party in ihree groups to advance
towards the smugglers from three different directions. The
smugglers tried to re-enter the Pakistan territory but they
weie not allowed to do so by the Pak rangers. The smug-
glers then tried to break through the Border Security Force
patrol, who returned the fire and fatally injured three camels
of the smugglers, The smugglers then made another bid to
escape to Pakistan where two of them were arrested by the
Pak rangers, The remaining smugglers re-entered the Indian
leriitory. One of them armed with liflc managed to reach
close to Shri Maliesh Pal Singh and fired at him. Shri
Mahesh Pal Singh, in disregard of his personal safety, pounc-
ed upon tho smuggler without giving tho latter a chance to
re-load his weapon, and over-powered him. He thus succeed-
ed in apprehending a notorious smuggler.

In this encounter with the Pakistani smugglers Shri
Maliesh Pal Singh displayed conspicuous gallantry and fear-
lessness in the face of grave danger to his own life.

2. This award is made for gallantry under rule 4(i) of the
rule noverning the award of the Police Medal and conse-
quently carries with it the special allowance admissible under
lule 5, with effect from the 2nd April, 1970.

No, A\-P,es./12.—The President is pleased to award the
Police Medal for gallantry to the undermentioned officer of
the Calcutta Police :—

Name and rank of the officer
Shri Asok Kumar Saha,
Sergeant,
Wireless Department,
Calcutta Police,
West Bengal.

Statement of scivices for which the decoiation has been
awarded.

On the morning of 24th of January, 1971, while patrolling
in his Wiieless Van on Beliaghata Mam Road, Calcutta, Shri
Asok Kumar Saha heard loud reports of some explosions in
the vicinity. On an enquiry from a passer-by, it was gathered
that a violent disturbance was going on near Subhas Sarobar
in Beliaghata area. Shri Saha immediately proceeded to-
wards the spot of disturbance. As he reached the spot, he
was attacked by the miscreants with bombs and other lethal
weapons. He also saw one man carrying a revolver, Shri
Saha rushed out of his van and caught hold of the person
cairying the revolver. Other miscreants also attacked Shri
Saha, but he remained undeterred and snatched away the
fully loaded revolver from the miscreant. Then Shri Saha,
with his men, chased the miscreants.

In this incident, Shri Asok Kumar Saha displayed great
courage and devotion to duty.

2. This award is made for gallantly under rule 4(i) of the
rules governing the award of the Police Medal and conse-
quently carries with it the special allowance admissible under
rule 5, with effect from the 24th January, 1971.

Nn. 42/Pres./72.—The President is pleased to award the
Police Medal for gallantry to the undermentioned officers of
the Calcutta Police :—

Names and rank/, of the officers
Shri Mukul Chandra Ganguly,
Constable, General No, H384,
Calcutta Police,
West Bengal.
Shri Kasi Nath Roy,
Constable, General No. 9375,
Calcutta Police,
West Bengal.
Shri Zulflkar Khan,
Constable, General No. 12821.
Calcutta Police,
West Bengal.

Statement of services for which the decoration has been
awarded.

On 31st October, 1970, information was received by the
police at 10.40 p.m. that some wagon breakers were planning
to raid the Karya outpost and were lying in wait by the side
of the railway hack. On receipt of this information police
party, consisting of, amongst others. S/Shri Mukul Chandra
Ganguly, Kasi Nath Roy and Zulflkar Khan, Constables,
proceeded to Karya outpost to round-up the raiders. On reach-
ing the outpost, the plain clothes police party lay in ambush
at various points, They waited for some time but as there
were no indications of the anticipated attack by the mis-
creants, they decided to advance in order to locate the exact
position of the miscreants. At about 11.40 p.m., tho police
party crossed the railway track and advanced further.
Suddenly, Shri Mukul Chandra Ganguly was attacked by four
miscreants with lar^e daggers and one of tho miscreants gave
a dagger blow at his abdomen but Shri Ganguly put his hand
on his abdomen. As a result of this, Shri Ganguly was
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injured. In disregard of his injuries, Shri Ganguly drew out
his revolver and fired at the miscreants. Other miscreants
advanced to attack Shri Kasi Nath Roy and Shri Zulfikar
Khan. Two of these miscreants attacked them with iron
rods. Shri Roy first resisted with the help of a torch light.
He then drew out his revolver and fired four rounds at the
miscreants. Another miscreant advanced towards Shri
Zuliikar Khan and attacked him with a deadly weapon. Bat
Shri Zulfikar Khan, in disregard of his own safety, jumped in
the midst of the miscreants and fired twice for the protection
ol the lives of his colleagues. As a result of the gallant
action of these three police officers, three members of the
gang of wagon breakers were killed.

In this incident, Shri Mukul Chandra Ganguly, Shri Kasi
Nath Roy and Shri Zulfikar Khan displayed courage, deter-
mination and devotion to duty of a very high order.

2. These awaids are made for gallantry under rule 4(i) of
tho rules governing the award of the Police Medal and con-
sequently carry with them the special allowance admissible
under rule 5. with effect from the 31st October. 1970.

No. 4}-Prcs,/72—Corrigendum—In this Secretariat Notifi-
cation No. 6-Prcs./72, dated the 26th January, 1972, publish-
ed in Part I Section 1, of the Gazette of India dated the 29th
January, 1972 :—

On page 129, Line 51
For Kunnuvarnkottam Vcnkateswara Venkata Subrah-

manyam.

Reud Kunnuvarankottah Venkateswara Venkata Subrah-
manyam.

No 44-P/Y\t./72—Corrigendum—In this Secretariat Noti-
fication No 22-Pres./71. dated the 16th March, 1971, publi-
shed in Part I, Section 1 of the Gazette of India, dated 27th
March, 1971, the following may be read in place of para 2
at p. 380 :—•

"These awards arc made for gallantry under rule 4(i)
of the rules governing the award, of the Police Medal and
consequently in the cases of Shri Shanti Lai Malhotra,
Shri Ram Lachhman Yadav, Shri Sohan Singh, Shri Shri-
kishan Sharnu and Shri Hrnimat Singh, the awards carry
with them the special allowance admissible under rule 5,
with effect from the 22nd August. 1969."

No. 45-Pres./72.—The President is pleased to award the
President's Police and Fire Services Medal for gallantry to
the undermentioned officer of the Border Security Force :—

Name and rank of the officer
Shri Jit Narayan Pradhan,
Assistant Commandant,
Border Security Force Academy.

2 This award is made for gallantly under rule 4(i) of the
rules governing the award of the President's Police and Fire
Services Medal.

No 46-Pres/72 The President is pleased to approve the
award of the Param Vishisht Seva Medal to the undermen-
tioned personnel for distinguished service of the most
exceptional order :—

Major General Ram Dharamdas Hira MVC (IC-2531),
Gorkha Rifles.

Major General Benjamin Franklin Gonsalves (IC-1884),
Artillery.

Major General Kotikalapudi Venkata Krishnarao (IC-
1164), Mahar.

Major General Prature Vankatu Ramaniah (MR-183),
AMC.

Rear Admiral Vasudeva. Anant Kamath, I.N.
No 47-Prcs /72 —The President is pleased to approve the

award of the Ati Vishisht Seva Medal to the undermentioned
personnel for distinguished service of an exceptional order :—

Brigadier Bhupindcr Singh Sandhu (IC-1588), Rajputana
Rifles.

Brigadier Raj Kumar Kalra (IC-4205), Engineers.
Brigadier Ralph Trevor Movlin (IC-4045), Sikh.
Colonel Dulip Kumar Mitra (MR-343), ACM.

No. 4R-Prei./72.—The President is pleased to approve the
award of the Ati Vishisht Seva Medal to the undermentioned
personnel for distinguished service of an exceptional order :—

Brigadier Chhajju Ram. Vr.C (IC-1351), Artillery.
Brigadier Adi Meherji Sethna (IC-522), Rajputana Rifles.
Brigadier Avtar Singh Mann (IC-1168), Artillery.
Brigadier Gutjit Singh Randhawa (IC-6066), Sikh.
Brigadier Vijay Kumar Vinayak Bhide (IC-840),
Engineers,
Brigadier Krishen Kumar Tewari (IC-520), Signals.
Brigadier Jagbir Singh Nanda (1C-2O25). Signals,
BrigLidier Mangapura Chandra Sekharan Menon (1C-
4713), Guards.
Biigadicr Shamindra Nath Sen (IC-555), Artillery.
Brigadier Chander Vinhindas Advaney (IC-2581),
Artillery,
Brigadier Shamsher Singh Malhotra (IC-929), Infantry.
Brigadier Brij Mohan Bali (IC-1454), Tnfantry.
Brigadier Harbans Singh Chopra (IC-1289), A.S.C.
Brigadier Bhupal Singh Chand, Vr.C (IC-905), Infantry.

Brigadier Bircndra Kumar Bhattacharya, VSM (IC-
5699), Infantry.
Brigadier Pribhoo Moolchand Bhatia (IC-4642),
Engineers,
Brigadier Sachindra Nath Mukerji (MR195), A.M.C.
Brigadier Om Prakash Vohra (IC-2588), Intelligence
Corps.
Brigadier Bikram Chand (IC-955), Artillery.
Brigadier Darshan Singh (IC-2064), A.S.C.
Brigadier Manohar Singh (IC-987), Artillery.
Brigadier Hridaya Kaul (IC-3941), Armoured Corps.
Brigadier Madan Mohan Singh Bakshi, MVC (IC-1697),
Armoured Corps,
Brigadier Mohinder Singh (.IC-4005), Madras.
Brigadier Sardari Lai luneja (IC-1888), Signals.

Brigadier Edathil Ambbalavattan Rammohan, VSM
(TC-671), Madras.

Biigadier Kartar Singh Kataria (IC-3593), Kumaon.

Brigadier Harbhajan Singh Kullar (IC-1549). Punjab.

Brigadier Madan Mohan Lai Chhabra (IC-3915), E.M.E.

Brigadier Prem Siogh (1C-10679), J & K Rifles.

Brigadier Avtar Singh (TC-2438), Artillery.

Brigadier Reginald Owen Kharbanda (IC-4689), G.R,

Brigadier Kuldip Singh Chadha (IC-1195), Bihar.

Brigadier Archibald Ernest Joseph (IC-4054). Kumaon.

Biigadier Ujjagar Singh (IC-1664), Garhwal Rifles.

Brigadier Uttam Singh Sldhu (MR-253), A.M.C,

Brigadier Kizhakkathil Prasad Chandran Nair (IC-1431),
A.S.C.

Brigadier Om Prakash Vig (IC-3542), A.S.C.

Brigadier Ram Chandra Vinayak Apte (IC-1909),
Artillery.

Brigadier Pran Nath Kathpalia (TC-4528). Kumaon.
Commodore Erach Jamshed Debu, I.N.
Commodore Thomas Jacob Kunnenkeril, I.N,
Commodore Gautam Singh, I.N,
Commodore Tnder Kumar Malhotra, T.N.
Air Commodore Jafar Zahecr (3173) F(P).
Air Commodore Gian Dev Sharma (1742) F(P),
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Air Commodore Harcharan Singh Bakahi (2083) ADM.

Air Commodore Gorindra Kumar Sineha (2361),
AE(M).

Air Commodore Bawa Sampumn Singh Bedi (1795)
AE(M).

Air Commodore Amrit Lai Saigal (3608) AE(M).
Air Commodore Chandrakant Shridhar Naik, VSM
(3499) AE(M).

Air Commodore Solomon pLirushotham (1928), F(P).
Air Commodore Kanvar Singh (2781) F(P) .
Air Commodo"re Trilochan Singh Brar (2884) F(P).
Colonel Mehtab Singh Khara (TC-3975), Intelligence
Corps,
Colonel Prakash Mohan Pasricha (1C-4719), Intelligence
Corps.

Colonel Bhupinder Singh (IC-2752). Artillery.
Colonel Gururaj Krishnarao Burli (IC-2717), Artillery.
Colonel Harbans Singh Bains, MC (MR-515), AMC.
Colonel William Gordon Me Kcan (1C-774), Artillory.
Colonel Adarsh Rattan (IC-4007), Engineers.
Colonel Swaroop Nath Wanchoo (MR-324). AMC.
Colonel Balwant Singh (MR-459), AMC.
Colonel Bishambhar Pratap Rikhye (IC-9716), Pioneers.
Colonel Karam Singh (IC-1344), A.O.C.
Colonel (Miss) Hazel Inez Woolger (N-1337), M.N.S.
Colonel Balwant Singh (IC-1103), Madras.
Captain Francis Leslie Frascr. I.N.
Captain Bhalchandra Ganesh Mudholkar, T.N.
Captain Rajcndra Pall Khanna, I.N.
Captain Arakal Narayana Parameshwaram Pillai, T.N.
Captain Narendra Bhulla, I.N.
Captain Oscar Stanely Dawson, T.N.
Captain Mehir Kumar Roy. T.N.

Captain Jai Paul Syal, T.N.
Captain Catangolathur Srinivasagopal, I.N.
Captain Kumaran Ramabhadra Menon, VSM. I.N.

Captain Rash Behari Mukhcrjec, I.N.

Acting Captain Santosh Kumar Sinha, I.N,

Acting Captain Putrick James Darron, T.N.

Group Captain Emanuel Fernandez (3577), F(P).

Group Captain Kanwar Iqbal Singh Chhabra (3831)
P(N).

.'Group Captain Prem Pal Singh, MVC, (3871) F(P).

Group Captain Amrit Dev Datt (3789) AE(M).

Group Captain Gurdial Singh Punia, (2134) ADM.

Group Captain Aubrey Leslie Michael (3416) F(P).

Group Captain Ramesh Chandcr Jain (3546) AE(L).

Group Captain Sivavamannair Ke^avan Nair (3803)
AE(M).

Group Captain Mohan Badami (3888) F(N).

Commander Nellari Poozankandi Mukundan, I.N.

Wing Commander Vishwanathan Krishnamurthy, VM
(4022) F(P).
Wing Commander Mohinder Singh Bawa, VM (4494)
F(P),
Wing Commander Vishwanath Balkrishna Sawardekar,
KC(4593) F(P).

Wing Commander Upkar Singh (4658) F(P),

Wing Commander Shiv Prakash Sabharwal (4413) F(P).
Wing Commander Krishan Kumar Badhwar (4669)
F(P).
Wing Commander Donald Melvyn Conquest (4692)
F(P).
Wing Commander Navin Chandra Bharma (3731) ADM.
Wing Commander Kailash Chandra Khanna, VM
(4722) F(P).

Wing Commander Kasi Gopala Radhakrishnan (4956)
AE(M).

Lieutenant Commander Nincn Gceverghese, I.N.

No. 49-Pres./72.—The President is pleased to approve the
award of the Bar to the Ati Vishisht Seva Medal for distin-
guished service of an exceptional order to :—

Commodore Garnet Milton Shea AVSM, I.N.

Commodore Vivian Eric Charles Barboza, AVSM, I.N.

Air Commodore Surinder Singh, AVSM (3009) F(P).

Air Commodore Krishan Mohan Ram, AVSM (3101)
F(P) .

No. 50-7VM./72.—The President is pleased to approve the
award of the KIRTT CHAKRA for act of conspicuous
gallantry to :—•

Major SACHINDRA KUMAR SHARMA (IC-17191),
The Corps of Engineers,

(Effective dale of award—5th December, 1971)

On the 5th December 1971 Major Sachindra Kumar
Sharma was ordered lo defuze three enexploded bombs lying
in the area of village Mannawalai in the Western Sector. While
approaching the Jocation of the bombs, for the purpose of
initial reconnaissance, one of the bombs exploded by itself
indicating that the bombs we-re fitted with long delay fuzes.
Disregarding his personal safety, he leached the site and
inspected the bombs and defuzed one of them with his own
hands to carry out study of the fuze and its mechanism.
Thereafter, he personally supervised the neutralisation and
disposal of the bombs.

Throughout this operation, Major Sachindra Kumar
Sharma displayed exemplary courage and devotion to duty.

The 22nd March 1972

Nn. S]-fics./12.—Corrigendum—In this Secretariat Noti-
fication No. 4-Pres./72, dated the 26th January.1972, publish-
ed in the Gazette of India, Extraordinary, Part I. Section 1,
on Wednesday, the 26th January, 1972 ;—

Under PA DM A BHUSHAN

for "Shri Madhavaravaji Khanderao Bagal Social
Worker, Maharashtra."

Read "Shri Madhavrao Khanderao Bagal, Social Worker,
Maharashtra."

For "Shri M. B. Ramachandra Rao, Geophysicist, For-
merly Member, Oil and Natural Gas Commission,
Dehradun."

Read "Shri Mandagere Bharadwaj Ramachandra Rao,

Gcophysidst, Formerly Member, Oil and Natural Gas
Commission, Dehradun."

For "Shri Papanasam Ramayya Sivan, Musician, Tamil
Nadu."

Read "Shri Papanasam Sivan, Musician, Tamil Nadu."

For "Shri Pothen Philip, Journalist. Maharashtra."

Read "Shri Kayaluth Pothen Philip, Journalist, Maha-
lashtra,''
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For "Shri Vinayakbuwa Patwardhan, Musician, Maha-
rashtra."

Read "Pandit Vinayakrao Patwardhan, Muscian, Mftlia-
rashtra,"

Under PA DMA SHRI
For "Shri Badul Sarkar, Playwright, Calcutta."

Read "Shri Sudliindra Sarkar (Badal Sarkar), Play-
wright, Calcutta."

For "Shri Bhim Sen Joshi, Musician, Poona, Maha-
rashtra."

Read "Shri Bhimsen Gururaj Joshi, Musician, Poona,
Maharashtra.

For "Dr. (Mrs.) Dorothy Woodworth Dunning Chacko,
(Mrs. C. Joseph Chacko), Physician. Oannaur,
Haryana."

Read "Dr. (Mrs.) Dorothy Dunning Chacko (Mrs, C. J.
Chacko), Physician, Gannaur, Haryana."

For "Shri Krishna Reddy, Painter, Vanves, France."
Read "Shii Narayan Krishna Reddy, Painter, Vanes,

France."
For "Shri Lalgudi Jayaraman, Violinist, Tamil Nadu."
Read "Shri Lalgudi Gopalaiyer Jayaraman, Violinist,

Tamil Nadu."
For "Dr. (Miss) Mary Varghese, Professor and Head of

the Department of Physical Medicine and Rehabili-
tation. Christian Medical College and Hospital, Vellor."

Read "Dr. (Miss) Mary Puthusseril Varghese, Professor
a/id Head of the Department of Physical Medicine and
Rehabilitation, Christian Medical College and Hospi-
tal, Vellore."

For "Shri Mohanlal Chovdia, Industrialist, Tamil Nadu."
Read "Shri Mohanmull Chordia, Industrialist, Tamil

Nadu."
For "Shri Myla-i Ponnuswamy Sivagnanam, Litterateur,

Tamil Nadu."
Read "Shri Mylapore Ponnuswamy Sivagnanam, Littera-

teur, Tamil Nadu,"
For "Dr. (Shrima-ti) Vatsala Seeman Choudhury, Madical

Superintendent, Kamla. Nehm Memorial Hospital,
Allahabad."

For "Dr, (Shrimati) Valsala Seemant Choudhury, Medical
cal_ Superintendent, Knmla Nehru Memorial Hospital,
Allahabad."

For "Shri Vazhuvoor Bhagyalakshmi Ramaih Pillai,
Dance Teacher, Tamil Nadu."

Read "Shri Vazhuvoor Bhagyam Ramaiyya Pillai, Dance
Teacher, Tamil Nadu."

For "Shri Vidya Nath Langer, Principal, Sir Tashi
Namgyal Academy, Gangtok (Sikkim)."

Read "Shri Vishveshwar Nath Langer, Principal Tashi
Namgyal Academy, Gangtok (Sikkim)"

NAGENDRA SINGH, Secy, to the President

RA.TYA SAMHA SECRETARIAT
New Delhi, the 28th March 1972

No, RSA&/72-T.—Shri Abdul Qaiyum Ansari, an elected
Member of Rajya Sabha representing the State of Bihar, has
resigned his sent in the Raiya Sabha with effect from the 19th
March, 1972,

B, N. BANERJEE, Secy.

MINISTRY OF LAW AND JUSTICE
(IeRlshiflyc Department)

New Delhi, the Sth March 1972
PUBLTC NOTICE

No. F.22/4/69-IL(Adm.).—A Scheme for the wrilting, trans-
lation and publication of standard law books in Hindi language
for use as text books or reference books in the LL.B. Classes

Of the Universities of the Hindi-speaking areas and for tho use
of lawyers practising in Law courts in the Hindi-speaking areas
was announced under the Government of India, Ministry of
1 aw & Justice, Legislative Department Resolution No, F.22-4/
69JL(A), dated the 10th February, 1972.

2. This Public Notice sets out the instructions, terms and
conditions pertaining to each of the three main features men-
tioned in para 2 of the said Scheme.

(1) Award of prizes for the best law books written in Hindi
language and either already published or proposed to be
published in any calendar year.

(i) In each calendar year, there shall ordinarily bo one
prize reserved for each branch of law and it shall be
an amount of Rupees Ten Thousand;

Provided that books written in pursuance of a contract
with the Government or written under any Govern-
ment Scheme for translation shall not bo eligible for
the award of prize.

(ii) The author of the book whether the book be in
manuscript or already printed shall submit eleven
copies thereof to the Secretaryt Legislative Depart-
ment, Ministiy of I aw & Justice, Government of
India. New Delhi by a date which will be specified
for the purpose. Books or manuscripts submitted
after that dale shall not be accepted for consideration
for award of prize in that year.

(iii) The Government may on its own include for consi-
deration any book for the award of the prize.

(iv) The author of. the book/manuscript will bo entitled
to submit his book for being considered for the award
of the prize without thcroby losing his copyright
therein.

fv) Only such books/manuscripts published or written
during any calendar year preceding the year in which
a date is specified for submission of books/manus-
cript for consideration for award of prizes, shall be
considered.

(vi) Books/manuscripts once considered for award shall
not be considered for the awards during subsequent
years.

fvii) The books for the award of prizes during any calen-
dar year shall be selected on the basis of the recom-
mendations made in this behalf by the Evaluation
Committee constituted in terms of Government of
Tndia Ministry of T.aw & Justice (Legislative Depart-
ment) Resolution No, F. 22/4/69-JLCA), dated the
1st March, 1972 (hereinafter referred to as "the
Evaluation Committee" in this Public Notice). Before
finalMng its recommendations, the Evaluation Com-
mittee shall get the evaluation of the books/ manus-
cripts completed within as short a time as possible
after the specified date by one of its own members
or bv any other person who is considered by the
Fvaluation Committee to be an expert on the subject
dealt with in such book/manuscript or in any other
manner as (he Committee may deem fit in accordance
with the procedure devised by the Committee for its
functioning.

(viii) If in any year, no book is adjudged by the Evaluation
Committee to qualify for the award of prize, no
pnVe -shall be awarded. However, the Government of
Tndia may on the advicc of the Evaluation Committee
award to any or to all of the authors who submit
books/ manuscripts an amount by way of consolation
prize on the basis of (he quality, content and literary
excellence of the book or books so submitted, Pro-
vided that the tolal amount of consolation prizes
awarded for books/manuscripts in any one branch
of law shall not exceed Rupees Five Thousand.

(2) Special assignments for nettinir original law books
written in Hindi lannuane on selected subjects bv selected
authors on contract basis.

(i) The Hindi Advisory Committee for the Ministry of
Law A Justice shall select and recommend the names
of suitable authors who m;iy he given special assign-
ments bv the Government of Tndia for getting original
law books written in the Hindi language on selected
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subjects on contract basis. The Evaluation Com-
mittee shall render the necessary assistance and
advice to the Hindi Advisory Committee for the
Ministry of Law & Justice in the selection of such
competent authors who may be given special assign-
ments on contract basis for writing original law
books in Hindi on selected subjects.

(n) Only such peison shall be considered for such spe-
cial assignments who possess :

(a) .i sufficient knowledge of the Hindi language;
and

(b) adequate experience of teaching in a university
law college or an affiliated law college in the
particular subject on which be may be required
to write an original law book in Hindi

Or
experience as a judge or HS an officer engaged
in legal or legislative business in the Govern-
ment of India or in a State Government

Or

adequate experience at the Bar.

i ii11 A person selected for special assignment for writing
an original Inw book in Hin'li shall be required t o

enter inlo an Agreement with the Government of
Tndia for writing the book on the relevant subject
within a prescribed time-limit which mav \ a n
acLordinn lo the nature of the subject. The time-
limil may be evtended h\ the Government of India
.it its discretion

i iv) The manuscripts of the hooks written under such
special assignments shall be evaluated by the Evalua-
tion Committee and acceptance of the work by the
Cinvcmmcnt of India shall be subject to the same
being adjudpeJ as satisfactory by the Evaluation
Committee

fvl The othci teim, and conditions o[ the special assign-
ment shall be as stipulated in the agreement entered
into by the author with the Government of India.

" GetUng selected law books which have acquired the
sl.ilus of classics on the subjects dealt with therein translated
in the Hindi language

n i Law books which have acquired the status of
classics on the subject dealt with therein shall be
selected for translation into Hindi on the basis of the
recommendations of the Evaluation Committee,

(ii) The IIv. Uutinn Committee shall also select and
recommend suitable persons who may be assigned
the task of translating the selected law books in
Hindi language. Only such persons who hold a
good degree in law, who have acquaintance with the
subject dealt with in the relevant law books, who
have good knowledge of Hindi language and who
possess adequate expedience of translation of legal
literature in Hindi, shall be eligible for consideration
for such assignments.

(iii) Fvciv person who is selected and willing to under-
take the work of translation of any such book shall
he required lo enter into an agreement with the
Government of India for translating the book with-
in a oi escribed time-limit. The time limit rnay be
exlendcil by the Government of Tndia at its discre-
tion.

(iv) The manuscripts of the translations done by the
persons concerned shall be evaluated by the Evalua-
tion Committee and the acceptance of the transla-
tion by the Government of India shall be subject to
the translation being adjudged as satisfactory by the
Evaluation Committee.

(vi lhc olher terms and conditions shall be as stipulat-
ed in the Agreement entered into by the Translator
wilr- the Government of Tndia

N K. SETH, Tinder Secy
3 2.IGT/72

MINISTRY OF INDUSTRIAL DEVELOPMENT

New Delhi, the 10th February 1972

No. 58/2/71-TD.—The tenure of the Governing Council
ot Inventions Promotion Board, New Delhi which was
consulted \ide Ministry of Industrial Development & Com-
pany Affniis (Department of Industrial Development) Noti-
fication No. 10(4)/67-SSl(B). dated 19-12-1968 (as amended
fiom time to time) is hereby extended till 30th April, 1972.

No 58/2/71-70.—In exercise of the powers vested under
Rule 32 of the Memorandum and Rules & Regulations of the
Inven'ions Promotion Board, New Delhi, the Government of
India heieby appoint Shri J. C. Jetli, Director in the Ministry
of Industrial Development as Vice President in place of Shri
Abid Hussain, loint Secretary in the Governing Council of
Inventions Promotion Board constituted under this Ministry's
Notification No, 10(4)/67-SSI(B) dated the 19th December,
1968

R. B. MATHUR, Under Secy.

MINISTRY OF EDUCATION & SOCIAL WELFARE
(Department of CnHnra)

New Delhi-}, the \9th February 1972

lCi>)iiR<ndum to Resolution No. F. 6-41/69-IL.tl, date,
May, 1969)

/Vi> 7 15-4/72-L./.—Consequent upon the appointment oi
Prol. Nui-ul Hasan as Minister of State in the Ministry ol
Eduction & Social Welfare, who was also a member of thb
T.irr.iqui-c-Urdu Board, the vacancy caused by his appoint-
ment .is such is filled by appointing Shri M. Rahmani as a
Member of the Board. The following corrigendum is
accordingly issued : —

(a) Under the heading 'Composition', in para 4 of the
Resolution for the existing entries against SI. No. (i) (v) &
(vii) substitute the following:—

Serial No. (i)—Education Minister and in his absence
Minister of State, Department of Education.

Serial No. (v)—Director. Central Hindi Directorate,
West Block-7, Ramakrishna Puram, New Delhi-22.

Serial No. (vii)—Shri M. Rahmani, Amir-e-Shariat.
Bihar and Orissa Khanquah. Monghyr.

(b) Add the following new entry under para 4 :
Serial No. (xvii)—Prof. Akhtar Ahmed, Orainvi, Head

of the Deptt. of Urdu, Patna University, Patna-5.

(c) Para 5 may read as follows :
"The Tnrraqui-e-Urdu Board will be serviced by the

Central Hindi Directorate, Ministry of Education
& Social Welfare.*

\tl other contents of the Resolution remain unchanged.
ORDER

ORDI RW) that copies of the Resolution be communicated
10 all members of the Tarraqui-e-Urdu Board Chairman,
University Grants Commission, New Delhi, all Vice-Chancel-
lors, Director, Central Hindi Directorate, Prime Minister <
Seclt., Deptt, of Parliamentary Affairs Lok Sabna aectt.,
Rajya Sabha Sectt., Planning Commission, President's Sectt.
and all State Govts., Ministries and Dcptts. of the Govern-
ment of India.

ORTimrn also that the Resolution be published in the
Gazette of India for information.

S. K. CHATURVEDT, Dy Secv

(Department of Social Welfare)
New Delhi-!, the 2&th March 1972

RESOLUTION

No F1-46 '69W3—Tn continuation of the Department
of Social Welfare Resolution No F.1-46/69-SW.3, dated the
J6th Feni-iuT 1970 fixing the term of the office of the Board
namely the Chaiimun, member; of the General Body and
members of the Executive Commilttv: of the Central Social
Welfare Bonrd (Company), till and including the 31st Mai™
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1972. the Government of India have been pleased to decide
that subject to the provisions of Article 7 of the Articles of.
Association of the Company the term of the office of the
Board, namely, tho Chairman of the Board, members of the
General Body and tho Executive Committee of the Board be
extended for a period of three months commencing from l»t
April. 1972 till and including tht 30th June 1972.

ORDER
ORDERED that a copy of this Resolution be communicated

lo :
1. All the members of the Central Social Welfare Board
2. All the State Governments/Union Territories,
.̂ All the Ministries/Departments of Government of

India.
4. President's Secretariat.
5 Cabinet Secretariat,
ft. Planning Commission,
7. Lok Sabha/Rajya Sabha Secretariat/P.M'N Scctt.
H Press Information Bureau,
9. A.G.C.R., New Delhi.

10. Department of Company Affairs.
11. Registrar of Companies, New Delhi.
12. Regional Director, Company Law Board, Kanpur.
13. Secretary, Central Social Welfare Board, New Delhi.
14. All Chairmen, State Social Welfare Advisory Boards.

ORDERED also that a copy of the Resolution be published
in the Gazette of India for general information.

T. S. N. SWAMI. Under Secy.

(Department of Education)

Mew Delhi, the 29th March 1972

No. F. 1-37/71-SchoolsA.—In accordance with the provi-
sions of sub-Rule 3(iv) and Sub-Rule 3(vii) read with the
provisions of Rules 7 and 8 of the Rules (as amended to
date) of National Council of Educational Research & Train-
ing and fn continuation of their notification No. F.l-37/71-
Schools-4, dated the 31st December, 1971 the Government of
India are pleased to extend the term of members of the
National Council of Educational Research & Training upto
30-6-72.

RuUs 3{/v)
1. Dr. K. L. Shrimali, Vice-Chancellor, Banaras Hindu

University, Varanasi.
2. Prof. S. N, Sen, Vicr-Chanccllor, Calcutta University,

Calcutta.
1. Shri N. D. Sundaravadivelu, Vice-Chancellor, Madras

University, Madras.
4. Smt. Sharda Diwan, Vice-Chancellor. S.N.D.T.

Women's University, 1, Nathibai Thackersey Road,
Bombay 20 BR.

Htute 3(ftf)
1. Shri Bhakt Darshan, 15, Gurdwara Rakabganj Road,

iNew Delhi.
2. Sh. H. Narasimhaiah, Principal, The National College,

Bangalore-4.
3. Sh. T. J. PateL 'Samarpan' T>4. Gulabai'rj Tokras,

Ahmedabad-6.
4. Sh. S. P. Verma, Director of Public Instruction,

Madhya Pradesh, Bhopal.
'.V Prof. Rais Ahmed, Head of the Deptt. of Physics,

Aligarh Muslim University Aligarh.
6. Sh. D. B. Phatangare, Thombre Building, Kopargaon,

Distt. Ahmednagar, Maharashtra,
7. Sh. S. V. Chittibabu, Director of School Education,

Tamilnadu, Madras-6,

8. Km, K. Pasricha, Principal, Kanya Mahavidyalaya,
Juflundur City.

•9. Dr. D. N. Gokhale, Daccan Education Society's New
English School, Tilik Road, Poona-9.

10 Dr. K. Kuruvila Jacob. Principal, The Catehdral &
John Cannon School, 6, Outram Road, Bombay-1.

11 Sh, M. Abdul Ghani Saheb, 429, P. R. Street. MiAlim-
pur, Vaniyambabi, Distt. North Arcot, Tamil Nadu.

12. Sh. K. Sukumaran Eduction Officer, Kendriya Vid-
yalaya Sangthan, Nehru House, Bahaduruhah Zaftw
Marg, New Delhi-1,

K. K. BAKSr, Under Secy.

RESOLUTION
New Delhi, the 22nd March 1972

Indian National Commission for Co-operation with UNESCO

No. FA 3-2/71-1NC-The Government of India is pleased
to make the following amendments in the Constitution of the
Indiai National Commission for Co-operation with Unesco
notified in the Government of India Resolution No. F.39-
1/66-INC, dated 7th October 1969 as amended vide Resolu-
tion No. F.13-2/71-1NC, dated 2nd July 1971 - -
F Clause 111—Office Beaiers

For the existing paragraph (a), substitute.—

"(a) The Minister of Education and Social Welfare khall
bo ihe President of the Commisjion. He shall preside over
tho meetings of the CotnmisMOii. The Minister of State in
ihi- Ministry of Education and Social Welfare shall be the
Vice-Prcsidcnt of the Commission. In the absence of the
President, the Vice-President shall preside over the meetings
of the Commission. In the absence of both the President
and tho Vice-President, the Commission shall elect a Chair-
man from among the members present to preside over each
meeting."

II Clause K—Membership

(i) Natural Sciences Sub-Commfostnit
1. Add after S. No. (6) :
"(7) One nominee of the Department of Science and

Technology"
2. Renumber ;

S. Nos. "(7) to (12)" as "S. Nos, (8) to (13)"
(ii) Cultural Activities and Humanities .Sub-Commission
1. Add after S. No. (5) :
"(6) One nominee of the Ministry of External Affairs
"(7) One nominee of the Department of Culture"

2. Renumber :
S. Nos. "(6) to (10)" a» "S. Nos. (8) to (12)w

111. 1. Insert a new Clause VT—"Steering Committee"
The new Clause shall read as under :—
"VI Steering Committee : For the management of the

affairs of the Commission, and in order to keep a watch over
the progress of the projects and programmes of the Commis-
sion, there shall be a Steering Committee which shall meet as
often as necessary but not leas than once in two months, and
shall consist of the following members :—

(1) President of the Commission who shaH be ihe
Chairman of tho Commfttee.

(2) Vice-President of the Commission who shall be ihe
Vice-Chairman of the Committee.

(3) Secrctary-Gtneral of the Commission.
(4) Indian Member on the Executive Board of Unesco,

if any.

(5) One representative of the Department of Science
and Technology,

(6) One representative of the Department of Culture.
(7) One representative of the Ministry of Information

and Broadcasting.

(8) Joint Secretary Incharge of Unesco Division in the
Ministry of Education and Social Welfare (Depart-
ment of Education).

(9)
to

(13) Chairman of each of the five Sub-Commlstfons.
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( 141 Secretary of the Commission, who «thall be Ev-
officio Secretary of the Committee,

T)>e Chairman or in his absence the Vice-Chairman shall
preside over the meetings of the Committee. In the absence
of both the Chairman and the Vice-chairman, the Committee
shall eletet its own Chairman for each meeting."

2 Renumber :
C Clauac VI—Committee")" and Clause VII—"Meetings'"

JS CLMISC Vlt-^Committoes" and Clause VIII—"'Meetings'1
i espectivelT

ORDER
OnDEKEU that the Resolution be communicated to all the

individual and institutional members of the Indian National
Commission for Co-operation with Unesco, all Ministries and
Departments of the Government of India, all the State
Governments/Union Territories, Planning Commission, Lok
Sahha Secretariat, Rajya Sabha Secretariat, Prime Minister's
Secretariat and President's Secretariat.

ORDERED also that the Resolution be published in the
CI.ULMIC ot India, tor general information

T. R. JAYARAMAN, It. Secy

MINISTRY OF IRRIGATION AND POWER

New DelM. the 29th Match 1972

RESOLUTION

No t>Wr.//-34(2)/71.—For the existing entry "A well
known economist-Member" appearing as serial number 10 in
paragraph 2 of this Ministry's Resolution No. DW.II-34(2)/
71, dated the 25th January, 1972, Betting up a Committee of
experts for making scientific investigation into the causes
leading to frequent upward revisions hi the cost estimateR of
irrigation and multipurpose projects, the following shall be
uibxilmted :—

'Dr. K. VcMUgopal, National Council of Applied l-cono-
mic Research, New Delhi—Member''

ORDER

ORDBRED that the Resolution be published in the Gazette
ot Tndia, Part I, Section 1.

ORDEHBD also that a copy of the Resolution be commu-
nicated to all Ministries/Departments of the Government of

India, all State Government/Administration of Union Terri-
tories, National Council of Applied Economic Research and
ihc Chdii man/Member, of the Committee.

A. S. SHARMA. Jt. Secy.

MINISTRY OF LABOUR A HEHABIUTA1 ION
(Department of Labour and Employment)

New Delhi, the 24th March 1972

No (J-16011(3)/71-H/£'.—In pursuance of Rule 8 of the
Rules and Regulations of the Central Board for Workeri'
Education, the Government of India hereby nominates Shri
K, D. Hajela. Deputy Secretary, Ministry of Labour and
Rehabilitation, as a member of the Board of Governors of
ihe Central Board for Workers' Education vice Shri P. C.
Misra, Deputy Secretary, Ministry of Labour and Rehabili-
tation, with effect from the 20th March, 1972

No. <J-lM)nO)ni-WE.~In pursuance of Rule 3(b)
read widi Rules 4(iii) and (vi) of the Rulei and Regulations
of the CtMiual Board for Workers' Education, tho Govern-
ment of India hereby appoints Shri K, D. Hajela, Deputy
Secretary, Ministry of Labour and Rehabilitation, as a mem-
ber on the Central Board for Workers' Education, in place
of Shri P C. Misra, Deputy Secretary, Ministry of Labour
und Rehabilitation, with effect from 20th March, 1972.

2. The following changes shall be made accordingly in the
Ministry of Labour and Employment Notification No.
EAP4(24)/58, dated the 12th December, 1958, published in
the Gazette of India Part I Section 1, dated December 20,
1958/Agrahayana 29, 1880 as amended from time to time .—

For tbc existing entry • —
"1 Shri P. C. Misra,

Deputy Secretory,
Ministry of Laboui jnd Rehabilitation,
New Delhi."

lTw following entry shall be mbvtluied —
"1 Shri K. D. Hajela,

Deputy Secretary,
Ministry of Labour and Rehabilitation,
New Delhi."

HANS RAI CHHABRA, Under Secy.
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